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S/ 0 sri Vishwanagtih singh,
&/©° K.P, singh,
l'-;i"/i:} ur- NO:&"HLB’ Barha dailway GDlUnY'
Al ambagh, Lucknow,

2, Brijesh Kumar Yadav,
S/© srl dadhey Shyam Yadav,
d/o Vill-MOharlYa
F.U. Tharwal, mstrictuallahabad,

3.
4. Mahendra singh, §/0 ghri shiv Nath w"}j_\
R/ 0 C-56, Mehidauri CoiLony, Teliarganj, Vs
lahgbad. 5

(Sri Ashok Mohiley,K AdvOcate)
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Versus

l. General Mangger, nNorthern Railway,
Baroia House, New pelhi,

2. Aallwgy Recrul tment Board, through its r.
Chairman, AnnNexe Bullding, pdM Uffice COmplex,
Allahabad-

35 shri sP saroj, Chairman, Rallway Recrul tment
Board, Annexe Building, odM Uffice COmplex,
Allahabad-

4, Union of India through secretary,

Ministry of Ragilways, Rallway Board,
Rall Bhawan, iNew oelhi,

(Srl Prashant Mathur, sri Sudhir Agrawa,
sri sK Mishra, sri V.B. Kesharwani, Advocates)
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Heard counsel for both sides,
2)- Counsel for the pagrties submit that this Ui has to
be decided on the basis of the order passed by this Tripunal
in Up NO,727/1995 and UA No,635 of 1997, which were decided
on 30-8-1999, Paras 7 aNd 8 of the said order readg as

followss= o

"7, Wwe hyve considered an affidavit filed by the r-'r'
present Chairman Of Hailway Recruitment Board ang it

has been mentioned in the zffidawwt that there was

certain irrefutable which proves peyond doubt that

o
K
!
gross irregularities and malpractices were conducted ;
in the processing of resulls of The written examingtion, ;

A reference has been male to the common orders passed ,’
for U, A, Nos, 398/97 and 461/97, The Railway BOard " |
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was directed to conjuct the enguiry into the allegationg

i

of irregularities conjuctej in the said examination
within g periodl of six months from the date of the i
order, It is stated that the Railway BOard has already
got the enguiry conducted and nas come to the conglusirc
that in view Of the serious irregularities and mal-
practicess canmitted in the processing of selection for
the post of Assistznt station Master the examinati on
need be cafcelled ani re.exagmination was required by
calling all the candidates wno had agpeared earlier,

8., we hzd examined the issues in UA NO,3098/97

and 461/97 earlier and in that order we had notej that

the ﬂailway BOsrd bad enquired io 12 examingtions

conducted by Rallway Recrultment BOsrd, Allahabad and

had cancelled the selection pecguse of mass irregulariti

The affidavit filed by the present Chairman of Railway
Recruitment poagrd and the recorg produced by the applican
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in O,a, No, 635/97 confirms the finding reached in those
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two original applications, we, therefore, direct thatl
Rallway Board on the basis 0of enquiry conducted into
the examination held for selection of Assistant stlation
Master vide Notice No,3/95-96, Category.Q] ana the
result published vide potification dated 23-3-97 shall
take an gppropriagte decision regarding cgncellation of
the exgmination in the light of enquiry already made by
them, 1IN case they decide To cyncel the entire selection
the Bnterest of cangidgtes ..h0 gppegred for the gaid
examingtion shall be protected by granting relaxation

of gge, if Nnecessary."

3. In view of the apoye postifon, the respondent s did

not take afy consequent proceeding after the written
examingtions which hgve been 1n digpute, Tl'na-riueefo]:*taf'l
we direct the Rallway BOard to set asije the selection,
process commeénced and proceedﬁﬂg afresh for selection
of the posts as per Rules, The Rallway BOard is also©
furtner directed bo give age age relsxation to all the
candidates who had made application egrlier for these
posts, The Up is disposed acc ordingly as aboe,
4, In the facts afd circumstances of the case, the
parties shall bear their own costs,
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